21§ Assent 10 Bills

dateg the 14th July, 1879, under
clause (5) of article 320 of the Con-
stitution together with an explana-
tory memorandum. [Placed in
Library. See No. LT-3980/80.]

12,15 hrs,
ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table the following five Bilis passed
by the Houses of Parliament during
the last session and assented to:

1. The Appropriation Bili, 1980.

2 The Appropriation (Railways)

Bill, 1980.

3. The Contingency Fund of India
(Amendment) Bill, 1980.

4. The Payment of Bonus (Amend-
ment) Bill, 1980.

5. The Central Excises and Salt and
Additional Duties of Excise (Amend-
ment) Bill 1980.

Sir, I aiso lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the fol-
lowing three Bills passed by the
Houses of Parliament during the last
session and assented to:

1. The Government of Union Terri-
tories (Amendment) Bill, 1980.

2. The Prevention of Blackmar-
keting and Maintenance of Supplies
of Essential Commodities Bill, 1980,

3. The Representation of the
People (Amendment) Bill, 1980.
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Union Duties of Excice 216
(Elec.) Dist. Bill—Intd.
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MR. SPEAKER: The question is:

‘“That in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1963, the members of Lok
Sabha do proceed to elect, in accor-
dance with the system of proportional
representation by means of the cingle
transferable vote, twenty members
from among themselves to be mem-
bers of the Committee to review the
progress made in the use of Hindi for
the official purposes of the Union and
submit a report to the  President
making recommendations thereon in
accordance with sub-section (3) of
Section 4 of the said Act.”

The motion was adopted.

1219 hrs.
UNION DUTIES OF EXCISE

(ELECTRICITY) DISTRIBUTION
BILL*

THE MINISTER OF FINANCE AND
INDUSTRY (SYRI R. VENKATA-
RAMAN): I beg to move for leave to
introduce a Bill to provide for the
payment out of the Consolidated Fund
of India of sums equivalent to the net
proceeds of Union duties of excise on
electricity to the States to which the
law imposing the duty extends and
for the distribution of those sums
among those States in accordance
with the recommendations of the
Finance Commission, in its report
dated the 28th day of October, 1978.

*Published in Gazette of IndiaExtraordinary Part II, section 2, Dated

12-8-1980.



